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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Order dated : 11.4.05 

Heard Hr. K.N.Jena, Ld • Counsel for the 

applicant and Mr. B.pa1,r. Counsel and Mr. 

a.C.Rath, La. Additional Standing Counsel for 

the Railway3. 

1, 	The applicant has filed this O.A. seeking 

the following relief: 

That the charge sheet No. SM/C/ 
Vic-12/2000/LThi-3452,dtd.14.3.2000 and the 
departmental proceeding initiated t*ceo 
may be quashed and/or direct the dep ar baenta 1 
proceeding be stayed and kept in abeyance till 
conclision of trial in G..Case No.2450 of 
1999 pending before the learned MM, 
3hubane swar; 

any other reiie.f this Honble Triburt 
may deem fit and proper. 

2. A submission has been ret-t by 

filing a copy of the order passed by the 

Acid I tional 3e 33iOn3 Judqe , .T.0 .No.3;Bhubanes-

war in hich a criminal case was lged 

against the applicant and was acied 

absence of evidence. With this, the applican 
________ 

in the resént O.A. iiig for stLn: 

departmental proceedings and keeping in 

abeyance U ii. the criminal matter was in 

trial in G.i.Case N. 2050 of 19)9 pending 

before the La • SAJN , Shubane swar 	it is 

no longer 

3, 	It is the case of the applicant that 

departmental proceedings if at all to be 

resumed should be held 	Lr 

in the State of Qrissa, 

4. 	Having heard the La. Counsel for the 

app Licant 	see no reason to restr t ti 

sitting of the iiiquirtng officer to any 

pirticulir area. The department is at 1ibry 
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to hold the sittinq 

cffic' 	 rl..n. ç.  fftee-e&t fe 

si-tting strictly according to the ruleA,,in 

this regard, more importantly in accordare 

with the Railway servants (. & A) RuleS,1968. 

5. 	The Id. 	 3tanding Cou.nsei, Mr. 

ath submits that the applicant will be given 

all opportunities to defend his ca3e. 

6 • 	In view of the above, we hold that 

a',olicant should co-operate with the intuirinc 

officer so that the enquiry could be carnpleed 

sooner than latter. In any case, the Respon-

dents are directed to complete the enquiry 

within a period of six mnonths, qiving full 

opportunity to the applicant to defend his 

case. 

7 • 	With the said order, this O.A. is 

disposed of. No costs. 

(11  

vic an9\ 


